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Mr. Deputy-Speaker: The question 
15: 

''That leave be granted to 
introduce a Bill further to amend 
the Constitution of India." 

The motion was adopted. 

Shri Bar! Vishnu Itamatll: I 
introduce the Bill. 

U.S'7 hra. 

INDIAN PENAL CODE (AME...'ID-
MENT) 'BILL'" 

(Omission of Section 309) 
Shrt Barl Vishnu Itamath (Hosh-

angabad): I beg to mov(, for leave 
to introduce a Bill further to amenCil 
the Indian Penal Code, 1861. 

Mr. Deputy-Speaker: The qu~s'ion 
is: 

"That leave be granted to intro-
uuce a Bill further to amend the 
Indian Penal Code, 1860." 

The motion was adopted. ' 

8hrl Barl Vishnu Kamath: 1 jntro-
duce the Bill. 

--
15.3'7. 1m. 

LEGISLATIVE COUNCILS (COM-
POSITION ~ILL-Contd. 

Mr. Deputy-Speaker: The House 
will now take up further consid£"ra-
tion of the motiOn moved by Shri 
Shree Narayan nas 0:1 the 15th April 
1965 to provide for the composition of 
the Legislative Councils oI States and 
'for matters connected· therewith. The 
time allotted is two hours out of 
which onc minute [,as bl'en taken. 
Shri Shree Narayan nas will C'ontinue 
his speech. 

(Composition) Bill 

Shrl Barl Vishnu Kamath (Ho!;h-
angabad): Has the holn. Membt!: t3ken 
the consent of Members .before in-
cluding their names? 

Shri Shree Narayan Da, (Dar-
bhanga): Yes, Sir. 

Shri Bari Vishnu Itamath: Because 
nobody declines, So it is .presumed that 
they have no objection. 

8hrl Shree Narayan DIlS: Mr. 
Deputy.Speaker, the other day I mov-
ed that this Bill to provide for the 
composition of the Le&islat.:vc Coun-
cils of 'States and for matters con-
nected therewith be r(;feu('d to a 
Select Committee. 

In this connection, I have to say 
that in the Constituent AsscmlJ!y the 
question whether it is necessary to 
have a second chamber at the l:itate 
level or not was discussed thread· 
bare. Some members were in favour 
of having Councils at the State level 
·while others were against it. After 
some deU,beration, it was decided 
that the representatives of UIC states 
concerned should m~t and d~id. 
whether they would like to have a 
Council at the State level or not. 
Then, it was informally decided by 
representatives of some States that 
they should have Council at the State 
level while others declded that they 
should not have. 

15.39 bra. 

[SHRI SURENDRANATH DWIVEDY in thr. 
Chai,.]. 

As a result, now soml'! of the !';tatev> 
have two chambers, a Ler:itllative As-
sembly and a Legis!ative C ')'.1,1.:ll. At 
present, the followinii Stat!:" have 
Legislative Councils, namely, /\nrihra 
Pradesh, Bihar, Madhya P'adesh, 
Madras, Maharashtra, Mysore. Punjab, 
Uttar Pradesh and West Bengal. 

It was also decided at that time that 
if any of the States would not like to 
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